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or incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The
House will now take up clause-by-clause
consideration of the Bill.

There are no amendments to clauses
2 to 32. The question is :

““That clauses 2 to 32 stand part of
the Bill.”

The motion was adopted.

211032 were added
to the Bill,

Clauses

MR. DEPUTY-SPEAKER : There -

are no amendments ta the Schedule. The
question is :

““That the Schedule stand part of
the Bill.”

The motion was adopted.

The Schedule was added to the Bill.

MR. DEPUTY-SPEAKER : The
question is :

““That Clause 1, the Enacting For-
mula, the Preamble and the, Title
stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula,
Preamble and the, Title
were added to
the Bill.

SHRI S.M. KRSHNA : T beg to
move :

“That the Bill be passed’”.

MR. DEPUTY SPEAKER : The
question is :

““ That the Bill be passed.”

The motion was adopted.

13.01 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF THE TE XTILE
UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) ORDI-
NANCE, 1983,

Mr. DEPUTY SPEAKER : Now,
we take up item Nos. 14 and 15 to-
gether.  Shri Satnarayan Jatiya to move
the statutory resolution,

SHRI SATYANARAYAN JATIYA
(Ujjain) : Sir, I beg to move !

“This House disapproves of the
Textile Undertakings (Taking Over
of Management) Ordinance, 1983
(Ordinance No. 10 of 1983) promul-
gated by the President on the 18th
October, 1983,
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MR. DEPUTY SPEAKER : Are
you going to conclude ?

SHRI SATYANARAYAN JATIYA :
I want to continue,

MR. DEPUTY SPEKFR : All right.
You continue next time.

14.01 hrs

DISCUSSION ON  PRESENT
INTERNATIONAL SITUATION AND
THE POLICY OF THE GOVERNMENT
OF INDIA IN RELATION THERETO.

MR. DEPUTY SPEAKER : Now
we take up the international situation.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : I beg to move :

“That this House do consider the
present international situation and
the policy of the Government of
India in relation thereto.”

MR. DEPUTY SPEAKER : Motion
moved :

“That this House do consider the
present international situation and
the policy of the Government of
India in relation thereto.

DR. SUBRAMANIAM SWAMY :
[ beg to move :

“That for the original motion, the
following be substituted namely :—

This House, having considered
the present international situa-
tion and the policy of the
Government of India in rela-
tion thereto, recommends in
the national interest that the
Government change the present
policy of confrontation with
the neighbours to that of
promoting amity, and also
maintain equidistance from the
big powers USA and USSR

MR. DEPUTY SPEAKER : Motion
moved :

“That for the original
the following be
namely :—

motion,
substituted

This House, having considered
the present international situa-



